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Shri l-Iarnam Dass Dewal Vs. Union sf India and ethers .j

Applicant through counsel Shri G.N.Oberai. 1

Having heard Shri G.M.uberoi, Id. counsel for |

the applicant, we find that he has n©t exhausted all the |
I

remedies that are available to him bef®re appreaching ;

this Tribunal. As a matter ®f fact, he is aggrieved by j

the order of removal frem service and Appellate Order !
I

has been passed ®n 17.10.1938. . He had a remedy by filing |
]

& revisien under Rule 29 ®f the CCS(CCA) Rules. He had ;
I

not filed such a revision. It is perhaps net yet ts® late;
I
i

to file that revisien and in any event, if he files such a!
I

revisisn, that will be entertained by the resp©ndents and

disposed of in accerdance with the Rules. In this view

of the natter, we dispose of this applicatisn with the

above directions. Order dasti.
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